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I~.THE.CENTRAL_ADMINISTRATIVE TRIBUNAL 
JAIPUR BENCH 

Jaipur, this the 15th day of January, 20.09 

ORIGINAL APPLICATION NO. 5/2008 

CORAM: 

HON'BLE MR. B.L. KHATRI, ADMINISTRATIVE MEMBER 
' . 

Mr. Ashok Kumar Pokharana, Principal Scientist (Retired), House No. 
1, Sector No. l, Shlvanand Marg-, Malviya Nagar, Jaipur . 

..... APPUCANT 

. (By Advocate: Mr. Sameer Jain) 

1. 

2. 

3. 

4. 

5. 

. VERSUS 

Union of India through Director General, Indian Council of 
Agricultural Research, Krlshl Bhawan, New Delhi. 
The Director Sheep & Wool · Research Institute (ICAR), · 
Avlkanager; Tehs\\ tlla\pura, Tonk .. 
Shri_ V.K. Singh, Ex-Director,. ICAR~ 15, Indira Nagar, Tonk 
Road, Jaipur. - -
Administrative Officer, Central Sheep & Wool Research 
Institute (ICAR), Avikanagar, Tehsll Malpura, Tonk. 
sr~ Administrative ·officer, Central Sheep & Wool Research 
Institute (ICAR), Avikanagar, Tehsil Malpura, Ton~. 

~ ...... RESPONDENTS 

· (By Advocate: Mr. V.S. Gurjar) 

ORDER CORAL) 

PER HON'BLE MR. B.L. KHATRI 
•. 

The applicant has flied this OA ·against the order dated 

04.08.2007 (Annexure A/1 l and order dated 04.08.2007 (Annexure 
. ~. . . * I "' 

A/2) whereby an amount of Rs.25087/- had been disallowed as LTC 
. . . 

-pertah1lng to his visit t() lakshadweep · w.e.f. 31.01.2006 to 
. -

1~.03.2006. By way of filing of this OA, the applicant has claimed the : 

following reliefs:-

.• 



"{I) to quash and set aside the Impugned orders dated 
04~08.2001 (Annexure A/1} and 13.07.2006 (Annexure 
A/2) and direct the respondents to release a sum of 

·· Rs.25087/-. _ 
· (il) to provide the penal interest as per norms on a sum- of · 

Rs.44852/-, Rs.32205/- and Rs.SOOO/- paid after over· a 
year even after sanction towards Group Insurance, TA on 
retirement and part of Gratuity. . · 

(Iii) to allow TA/DA on the five trips from Jaipur to Avil~anagar 
as specified above done solely . for the purpose of 
settlement of bill. 

(iv) to award costs and damages Jn favour of the applicant and 
(v) to pass such other order or orders as may be deemed ftt 

and proper in the Interests of justice." 

2. Brief facts of the case as stated. by the applicant· are that the 
' . 

applicant _Is a retired Govt. Employee erstwhile ,working as Principal 

Scientist with the ICAR at Avlkanagar, Malpur. The respondents no. 5 

vide order dated- 17.01.2006 (Annexure A/3) granted LTC advance of 

Rs.89000/- to the applicant for his vtslt to Agatl {lakshadweep) for the 

applicant and his wife after due verification. ·While returning from·the 

journey, the applicant fell Ill for which _he Informed te the respondents 

al~ngwlth medical certificate. The leave was sanctioned to the 

,>applicant and immediately upon return on 13.03.2006 (Annexure A/4), 

· · he submitted LTC bill to the respondents but the same was not passed. 

• Vide order dated 13.07.2006 (Annexure A/2), the respondents 

rejected the LTC claim in respect of the applicant on the ground that . 

. he was ori commuted leave during the period of LTC. However, claim 

of LTC payment of his wife was allowed. 

3. ' The applicant pursued the matter by E-mail/letter5/t~lephone · 

and also ·by personal ·trips. Finally a meeting was held with the 

respondent officials except respondent no. 3 on 04.08~2007, wherein 

the respondent~ put a condition that tf the appllc~nt foregoes his self 

LTC claim, the LTC of his wife will be allowed. The appl_,cant was in 

urgent need of money. and had suffered harassment. and humiliation 
·,. 
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and du~ to his Ill health It was not possible for him to ~gain and ~gain 

go to Avlkanagar. Therefore, he wrote an application 5 under dlc_tated · 

terms for passage of LTC claim of his. wife only. · 

4. The responder:tts have fil~d thetr·reply thereby denying the LTC . 

claim of the appllc.ant without any specific. reason and rule. , Ho\Yever;: 

in the order dated 13.07.2006 {Annexure A/2)1 It was stated that 
. . 

· claim of the applicant was disallowed as he was on commuted leav~. . - . -

5. Learned ~ounsel for the respondents has invited ~my attention 
. . 

specifically to Annexure R/1 1 . ~hich Is a medical certificate of the 

Doctor for two days w:·e.f .. 24.0.2006 to 25.02~2006. Learned counsel 

·for the res~ondents ha-s ·also invited my ·attention to Annexure R/4 

·wherein it has -been discussed in ·detallfl!d that false medical certificate 

· has been submitted by the applicant. 

6. - I have heard the learned counsel for the parties. I find that the 
. ' 

applicant along with his wife had proceeded to Lakshadweep for·LTC 

- after sanction of LTC advance of R;s.89000/-. There Is no rule under 

which the claim of LTC In resp·ect of an employE"e_can be disallowed, If 

he fells Ill during the period of LTC and applied for commuted leave . 

· during the journey peri<?d. The respond~nts have allowed the above 

claim of LTC in respect his wife. However, they .have refused· the claim . 
. . 

in respect of the applicant .. Genuineness of LTC claim h~d not been 

doubted anywhere_. The· only reason Is that' applicant bad submitted 

false medical certificate. Filing of false medical certificate is a separate . 

. issue ~for which Sfi!parate dis-ciplinary proceedings can be initiated .. 

This. cannot be a reason for disallowing the claim of LTC of the . 

applica-nt. 

7. The respondents have also taken plea that the appllca_nt himself· 

· · requested to disaUow his LTC clatm· for 'himself _because he obtained 
. ' 

false medical· certificate from Dr. A.K. Mishra. It appears that such 

YViv 
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consent was obtained under duress In order to entertain partial claim 

of the applicant .. However, this fact has not been mentioned in 

Annexure A/1 and Annexure A/2. The only ground on which LTC claim. 

of the applicant was disallowed as per the orders of the re~pondents 

was .that he was on commuted leave. Under such- circumstances' 

respondents are directed to pass LTC claim of the applicant as per the 

rules and make payment within a period of two months from the date 

of receipt of a copy of this order. 

8. With these observations, the OA Is disposed of with no order as 

to costs. 
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